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IN THE INCOME TAX APPELLATE TRIBUNAL
“K” BENCH, MUMBAI
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BEFORE HON’BLE SHRI MAHAVIR SINGH, VP AND

HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
(Hearing Through Video Conferencing Mode)
1. MOHRSUIA ./ 1.T.A. No.3848/Mum/2017
(ﬁilﬁ'UTEI'Ef/Assessment Year: 2003-04)
2. OH3UIT F./ 1.T.A. No.3849/Mum/2017
(ﬁilﬁ'UTEI'Ef/Assessment Year: 2004-05)
3. H3UIT F./ 1.T.A. No.3850/Mum/2017
(ﬁilﬁ'UTEI'Ef/Assessment Year: 2005-06)
4. AAHIAUIA ./ 1.T.A. No.3851/Mum/2017
(FRrufRorad / Assessment Year: 2011-12)
5. 3MOHISYId H./ 1.T.A. No.3852/Mum/2017
(ﬁﬂﬁ'ﬂﬁ'ﬁf/Assessment Year: 2012-13)

M/s Chiron Behring Vaccines Pvt. Ltd. ACIT-9(2)(1),

6™ Floor, Unit No.608 gam | Aavkar Bhavan,
The Summit Business Bay - | M. K. Road
Village Gundvali, Andheri-Kurla Road Vs. Mumbai-400 021
Andheri (E), Mumbai-400 093
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6. AHROYT T,/ I.T.A. No.4015/Mum/2017
(ﬁ%ﬁTUTH'Ef/ Assessment Year: 2003-04)
7. OERAUIA H./ 1.T.A. No.4016/Mum/2017
(ﬁ%ﬁTUTH'Ef/ Assessment Year: 2004-05)
8. AR AUIA H./ I.T.A. N0.4017/Mum/2017
(ﬁ%ﬁTUTH'Ef/ Assessment Year: 2005-06)
9. ARAUIA H./ I.T.A. N0.4018/Mum/2017
(ﬁ%ﬁTUTH'Ef/ Assessment Year: 2011-12)

10. ARSI H./ |.T.A. No.4019/Mum/2017
(ﬁﬂﬁ'ﬂﬂ'ﬂf/ Assessment Year: 2012-13)
ACIT-9(2)(1), M/s Chiron Behring Vaccines Pvt. Ltd.
Aaykar Bhavan, - 6™ Floor, Unit No.608
M. K. Road, Vs, The Summit Business Bay

Mumbai-400 021 Village Gundvali, Andheri-Kurla Road

Andheri (E), Mumbai-400 093
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Assessee by ; Shri Harsh Sangoi- Ld. AR
Revenue by : Shri Sunil Deshpande— Ld. DR
JaTs B ARG/
Date of Hearing 20/07/2021
HINOT I AR / 20/07/2021
Date of Pronouncement

MY /ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The regqistry placed on record a copy of assessee’s email dated
15/07/2021 wherein it has been submitted that the assessee has opted
for settlement of dispute for all the years under Direct Tax Vivad Se
Vishwas Scheme (VVS Scheme), 2020 and received Form No.3 from
appropriate authority. The Ld. AR sought withdrawal of assessee’s
appeal and submitted that revenue’s appeals have become infructuous.
The Ld. DR could not controvert the same.

2. In view of foregoing, the assessee’s appeals stand dismissed as
withdrawn. The revenue’s appeals stands dismissed as infructuous.
However, a liberty is given to both the sides to seek recall of any of the
appeals, in case the aforesaid declaration filed under the scheme is not
accepted, for whatever reasons.

3.  All the appeals stands dismissed in terms of our above order.

Order pronounced on 20" July, 2021.
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(Mahavir Singh) (Manoj Kumar Aggarwal)
3UIT& / Vice President SGT Y& / Accountant Member

Hss Mumbai; f&i® Dated : 20/07/2021
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TSR/ BY ORDER,
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